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Standing Committee Report Summary 
Sino-India Relations including Doklam, border 

situation, and cooperation in international 

organizations

 The Standing Committee on External Affairs 

(Chairperson: Dr Shashi Tharoor) submitted its 

report on “Sino-India Relations including 

Doklam, border situation, and cooperation in 

international organizations” on September 4, 

2018.  The Committee noted that the 

government should carry out an in-depth 

assessment of the relationship between India 

and China so that national consensus is 

evolved on how to deal with China.  Key 

observations and recommendations of the 

committee include:  

 One Belt One Road Initiative:  The One Belt 

One Road (OBOR) initiative is a Chinese  

infrastructure project, which includes the 

China Pakistan Economic Corridor (CPEC).  

The Committee noted that CPEC is not 

acceptable to India as it passes through 

Pakistan Occupied Kashmir, thereby violating 

India’s territorial integrity.  The Committee 

appreciated India’s stand of firmly rejecting 

the OBOR initiative proposed by China.  It 

recommended that India should accelerate its 

own connectivity projects under various 

initiatives to counter the OBOR Initiative.  

Further, the Committee recommended that 

India could use the Asian Infrastructure 

Investment Bank and the BRICS Development 

Bank to fund infrastructure projects and 

improve connectivity in its neighbourhood.  

 Doklam incident:  The Committee stated that 

the Chinese intrusion at Doklam (in Bhutan) 

was a violation of two agreements between 

China and Bhutan.  These agreements 

stipulated that there would be no change in the 

status quo while boundary negotiations were 

still in progress.  Further, it was also in 

violation of the 2012 Common Understanding,  

to determine boundary points between India, 

China and a third country, in consultation with 

the third country.  The Committee commended 

the overall handling of the crisis, as it sent 

signals that India would not accept forceful 

attempts to change the status quo at any of its 

boundaries.  However, it expressed concern 

that Chinese infrastructure close to the tri-

junction had not yet been dismantled.   

  Defence cooperation:  The Committee noted 

that while defence exchanges between India 

and China has substantially increased, it 

remained suspended in 2017.  This was for 

various reasons including the Doklam incident 

and differences on the One Belt One Road 

initiative.  The Committee noted that 

resumption of defence cooperation will be in 

the long-term interest of ties with China.  It 

therefore recommended that the government 

send their proposals for resuming defence 

exchanges with China.  

 Boundary dispute:  The Committee noted that 

there is no common Line of Actual Control 

(LAC) in border areas between India and 

China.  The government takes up disputes 

along the LAC through mechanisms such as 

Border-Personnel Meetings, Working 

Mechanism for Consultation and Coordination 

(WMCC), and diplomatic channels.  The 

Committee recommended that a 

comprehensive Border Engagement 

Agreement should be concluded, that 

subsumes these established mechanisms.   

 Border infrastructure:  The Committee 

observed that infrastructure on the Indo-China 

border was inadequate and many roads could 

not withstand military traffic.  Further, there 

were delays in infrastructure projects due to 

difficult terrain, delays in environmental 

clearance, and inadequate infrastructure with 

the Border Roads Organization (BRO).  The 

Committee recommended that the government 

should make concerted efforts to improve 

border road infrastructure along the Indo-

China border.  Further, border roads should be 

built under the Pradhan Mantri Gram Sadak 

Yojana scheme, to serve as a back-up for the 

military during times of emergency. 

 Indo-China trade issues:  The Committee 

noted that bilateral trade between India and 

China is expected to cross USD 80 billion in 

2017.  However, the concerns for India include 

non-tariff barriers imposed by China, dumping 

of goods, and lack of investment by China.  

The Committee recommended that India 

should persuade Chinese companies to bring 

more investment into India.  Further, efforts 

should be made with China to lower trade 

barriers at the highest level, including the 

Ministerial Level Joint Economic Group.           
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